247 Re. Oil Industry

[ehri K. D. Malviya]
tion. On the whole, 1 do nut ‘ag-
ree with the view expressed by the
hon, ‘member that corruption is in-
creasing. Corruption ' ig now umnder
control and although whatever is
there should cause us worry, it will
be the effort of the Ministry to ‘see
that it is’ weeded out from the coal

mines area. : u "’f’
12.58 hrs.
RE. OIL INDUSTRY (DEVELCP-
"MENT) BILL

“MR. SPEAKER: On the 6t August,
1974 when the ' Minister' of Petrol-
eum and Chemicals moved that the
Oi] Industry (Development) Bill be
taken into consideration, certain ob-
jections in respect of the Bill were
raised by Sarvashri Madhu Limaye,
Shyamnandan Mishra, Somnath Chat-
terjee, R. V. Bade and H., N. Muker-
jee. The main points ‘mentioned by

them are as followsi—

(1) Two proposals have been put
forward in this Bill—ome for
setting up a Board for the
developmant of the oil in
dustry and the other for levy
of excise duty on crude
oil produced in the country.
The Speaker shou'd consider
‘whethet two entirely  diff-
erent concepts could be J0-
ined together as is sought to
be done in this Bill

(2) The Bill has created a very
strange  situation. If the
Spesker decides that it is a
money Bill, the rights of
Rajya Sabha would be rest-
ricted. On the other hand,
if it is deemeq to be a mon-
Money Bill, then it violates
the exclusive right of Lok
Sabha in matters relating to
taxation.

1t appears from the State-
ment of Objects and TReas-
ons of the Bill that the pri-
) mary object of the Bill is to

(3)
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imhpose’ taxation in the -garb
o_f'tegu]nting -and contrel-
lfng the oil industry by -set-

.ting wup a - Development
Board. Therefore, this is a
Money Bill,

(4) If thig Bill had not been
brought forward as a sec-
ret Bill, Memberg could have
expresseq their views on the
proposed Board.

At that time after making certain
observations, I postponed consider-
ation ‘of the Bill in order to enable
me to apply my mind to the points
raised by the Members.

T have since discussed the matter
with the Minister of Petroleuy and
Chemicals and the Minister of Law,
They have inter alia submitted that
“since the commencement of the
Constitution and extending to very
recent times ‘composite’ or ‘hybrid’
Bills of the nature of the 0il Indus-
try (Development) Bill have come be-
fore Parliament and have been . duly
enacted” For example, they have
citeq the following Acts:—

(1) The Teg Act, 1953;

(2) The Coir Industry Act, 1953,
(3) The Cardamom Act, [¥65;
(4) The Produce Cess Act, 1966;

(5) The Textiles Committee
(Amendment) Act, 1973.

I am satisfied that this is not the
first time that a Bill of this nature
hag been brought forward before the
House. The precedents show  that
identica]l clauses relating to imposition
of ‘cess are contained in all the Bills
which were introduceg ang passed
earlier. As the present Bill follows
the past precedents, I allow it to be
proceeded with.

" Further, Since “this- Bill" does "mot

* contain “only provisions @ealing - with

al] of any of thé"matters sperified” in

‘‘clatise (1Y 'of ‘article 110 of the Cons-

titution, I hold that it is not a' Muoney
Bill,
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Article 117 covers cases where Bills
<an be brought before Parliament con-
taining not only taxation proposals
but also other matters, These Bills
cannot be called Money Bills under
Article 110. Therefore, there is no
bar against any Bill of a composite
or hybrig nature to be brought under
Article 117. However, 1 feel that it
would be advisable that as far as pos-
sible Bills of composite or hybrid
nature should be rare and only in
cases where the proposed taxation and
-other matters, connected therewith
are inseparably.

13 hrs.
Some Hon. Members, rose—

MR, SPEAKER: There can be no
«discussion on my ruling.

ot o femd (aiv7): W
"I, qW & AT A T F ane ™
wgAr &1 WO svdar gw Afeg !

st wew fgrd aRw
(mfora=) . gw W +Y-sfow =)
kT A ¥ @ E ey 7w A
T dts FETIEAE

w} Ag fed,: wm AR f
fraw vre dfamE-fafrmE A T
=1 fafaee & oq Y @17 § wwazaT
Tz HET W qgT 97 &Y 4vay 5gi o
w3 T FEAr IfEU o, awEgw AN
I7 Y AT FT A AX | qE WA
Y TAIET, TEACE FIA AT AT
o o?

MR. SPEAKER: So far as the secret
Bill is concerned, I myself told them
that I am not in favour of secret
Bills. After that, I heard the reasons
and I wag convinced that the reasons
given for the secrecy were very valid.
1 have got the right to consult them
and find 5 way out. I have studied
everything.
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SHRI H. N. MUKERJEE (Calcutta-
Ngrth-East): When a matter is dis-
cusged; in,_ this forum of Parligment,
and it is important that th‘ different
views are agitateg here. .....

MR. SPEAKER: The issues are al-
ready before me. I askeq them what
is the secrecy and they gave me the
reasons,

SHRI H. N. MUKERJEE: You could
have callegd ug after that.

st wew fagrdt aodd ;- wW
ag w faw 7dt & ot ag fewe fawr
& sy H Ay amar ? A A sqferagrar
fo 7g Z9ow ¥71 faw & o1 gqror =
Wﬁ%ﬁrwﬁfﬂr*ﬁal ,,,,,,,
(Samma) .. 0. ...

st wq femd: g T & mw
fammy = a% a1 @ &1 FewT ot
wgi 87 wmAwe A ¥ 7

SHRI H. N. MUKERJEE: This
Parliament is meant for exchange of
views across the table between the
representatives.

MR_SPEAKER: I have studieg it.
I considereq it on merits. Since the
Minister was not in a pogition to give
some of the instances, he brought
them to my notice after seeing the
progeedings.

SHRI SHYAMNANDAN MISRA
(Begusarai): The Chair has before it
the observations that have been
made by the Chair in the past, in-
cluding those of Speaker Mavalarkar
and Speaker Ayyangar, They i.ave
made observationg in the past that
the combination should not be brought
about in such a peculiar manner.

MR. SPEAKER: 1 have studieg it
and I have come to the conclusion
that it can come under art. 117.

SHRI SHYAMNANDAN MISRA:
But the point that ig being raised is
whether it can be settled out of courl
when the Parliament is seized of it
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MR. SPEAKER: They avoid it
There are a number of cases where
it is inseparable.

W Aq fed oW R g
far w81 # wifaw v g B
T Y FF Prmeie foqrnard ?

st wzw fagrd arddt: we §
7 F1 AT A 7W A A A e ?

oW AgRa W7 R o A
TEHEIH W WY

ot Ay fomd . gEifaai § Wi
ARNEqEradid ) & aifay
g
MR. SPEAKER: I had calleg the

Minister and he has given the infor=
mation.

SHRI A. K. M. ISHAQUE (Basir-
hat): Sir, you have already given
your ruling, and the ruling cannot be
a subject of discussion in the House.

SHRI SHYAMNANDAN MISHRA:
There are two issues. You gave us
the clear impression that you de not
like this to be done.

MR. SPEAKER: I had heard you.
1 considered and weighed all the
points raised by you before coming
to a conclusion,

SHRI SHYAMNANDAN MISHRA:
That was the impression which you
gave. OFf course, you in your wisdom
can change your views,

MR. SPEAKER: I have got a right
to call them.

SHRI SHYAMNANDAN MISHRA:
Do you say that it should be settled
out of court? :

MR. SPEAKER: The Speaker has
got a right to ask a Minister to bring
precedents to his notice, and he has
brought precedents to my notice,
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ot 7y femd ;¥ amse W
WET &1 W9 A §EE F oA
¥ gw & 9347 Afgw 4v, gR AT WO A
w1 g qer ? -

MR. SPEAKER: You have already
given your views. I am sorry, I am
not allowing it.

st 7y fomd o ¥ o wWE
srexd, & fovig 1 «@ I\ a7 wWig)
MR. SPEAKER: Point of order on:

what? 1 suppose it is not on the
ruling.

=it oy fewmdy - g, & favig =few
FY AT A AT WIE | A &fewm 7y
A g a1 W «fge & wree W
aET g W T g @i ge e
fore =it s wT & wfeg)

55 fam A A AT N A 7 T2
ag favta foran fa 30 T & @ R
.. ..., (=) .. .o F
# {xa @ framram

MR, SPEAKER: I said that yow
wait, I will study it.

ot we ol ¢ w9 A T A
S ifau @ v faa g0 AR 9 HAE ¥
o9 T FATL A UY A A sAg I
i oo far wr @ fped A aie 2, fawm =y
s ¥ sgee faaa ® T ¥ g @A
Sdtezs ey @1 w7 s qEIEE WX
= fawr ¥ 331 FF 7 T § Aw0q
F oo W wAT ORI gy A AF
forvi ®Y IR 78 2 TETE ) W
wEEm, 5@ Ui waE S §oar
e aree W few, wefat 9 fe
Fyiamw TR TR & WA TQ
& v E g A 1w fad e
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AN Y o g a1 W &, W
| FATIH T P w0 34 F oy
T A ATAAN TEY AT DA AART
o v e qr —39 foh 77 Ame §
wrT %1 faudis o a3

myf A d aar
faT & 943 g4 F1 IR wEE gEH
faaat ®r FOra HIAT QI OHIA
Lo SR SRR SRR S Kl Cid
&7 & FEey &9 9, ™ 9 #A
Aty ot faar &, oo w4 Afew v 3w
#ifaw ) 95 & qar o fa wrg A
fradrs faar am & 1 Eio aTE WX
Tz aw faq dag e fegw
fa g

MR. SPEAKER: You can discuss it
whep the Bill comes.

st aq famd: sa T A Ay
zm farr 3, mawias foTr 87 #a
FFIMA W LT ATT TG T
2 forar & 7

MR. SPEAKER; Ng question of my
being misled. I have quoted the Con-
stitution; I have quoted the prece-
dents; I have quoted the other rele-
vant issues. It is not a question of
being misled.

SHRI SEZHIYAN (Kumbakonam):
Arising out of your raling, one point
has to be clarified. You sgid, it is not
a money Bill. If it is not a money
1Bill, how can it be treated as a secret
B:?

MR. SPEAKER: I have not been
able to approve of it as a secret Bill.
In this very House, he said that if it
had ¢ome out, there were British Com-
panies also and they would have
transferred the crude oil ete. ete.

ot wu ol : IFAT AT H F
% az gwr § 41 4 g |

(Development) Rill 254-

MR. SPEAKER: He mentioned it
here.

ot Ay foer@: 7 @g a9 W
TR A FH T E, T o q@i AE
gt ff | sy Feerdw =1 ¥ ifw
ITRT T &F AT greA ¥ F@dr Wifgw
g1 ot I wat F @ § 3w 5
™A A A @Y A wE A
swrfere % &7 ware fear srar 30

MR. SPEAKER: He wrote to me
angd I also referreq to his letter here
I mentioned it in the House. He told
me that if it had come out, the
Government might lose sg much. In
good faith, I accepteq it. I do not
think there was any necessity to bring
it ag a secret BiMl. I said it last time.

it 7y fomd . oFETEE w9 &
W A ¥ ¥ I30 T ! WY 9T
qfeardi &1 @ ¢ R &, aada worey
& RAAET @IE |

SHRI S. M. BANERJEE (Kanpur):
I rise on a point of order. I gm not
trying to question vour ruling, Sir.
This is a second ruling. I want to-
know which is the correct one, the
first one or the second one.

MR. SPEAKER: 1 postponed that.

st oy el : § FI9 30 @Ry
fogrda & afas w2 av g1 90 X
FEETAL I FITE. ...

SHRI S. M. BANERJEE: I have not.
yet completed, . . (Interruptions).

MR. SPEAKER: I told you that
there is taxation in it. No question of’
ruling. I told you, I have to consider-
it ag to in what form it will come.

SHRI S. M. BANERJEE: Kindly
allow me to conclude. My point of
order is . . . (Interruptions).
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MR. SPEAKER; I am sorry.
given my rl.ﬂmg
a discussion on my ruling. I have
given my ruling after duf conslder?-
'tion of all those facts.

I have

st 7y foud : g fagde fo

™R, ..

® MR. SPEAKER: No question of
misleading.

SHRI S. M. BANERJEE: Thig is a
simple point that I am raising and I

‘want you to give me an answer. You '
have read out the statement according -

to which you are supposed to have
-discussed this matter with two Minis-
ters in your Chamber. The House
-does not know what was discussed
and what was not discussed. We' do
-not know . .. (Interruptions).

st g fomdt: gw w ;W AN
gt qam T, gAY F a7 AT
m*mﬁmﬁmﬁ%h&wﬂ
orar wfgw ar

SHRI S. M. BANERJEE: Please
-allow me to finish, Sir.

MR. SPEAKER: If there is any
“point indepéndent of this ruling, I can
listen to it but not otherwise.

SHRI 5. M. BANERJEE: 1 just
want an answer from you. It is just
for my education. There is no ques-
tion of anybody questioning your
ruling. But you may change your
ruling, Sir, after hearing this. Those
members whg raised the guestion’do
not know what happened- in the
Chamber. In all fairness when we

_accuse the Minister for ‘ignoring this

House . . .

MR. SPEAKER: I am not allowing
this. Thig is not a point of order.
“Now I am not allowing any discussion
-on this ruling. I am sorry.

st vy femd:  GEET 3 A
g w1 oalwr AT §T AOF
wa ¥ ol YT e & e Ay awend |
=faw 27 § gR.gR . g Wegun

I am not allowing

“through mutual exchange of
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st wew fagrdt aeel e
oY, W9 A qgd o Fgr av W A Ay
T §—= I A wegrfeww # A
T WG H T w7 A ) A wfan?

SN WY : W@ a% R
FT @4 § 110 F wrar &, Ffww o
30 ¥ @9 “wex weR"  faw oy @)
17% srar &, @ w faw L
g &

That is why I have told them that
they are not debarred, but it is much
better, it is advisable, that they avoid
it.

SHRI H. N. MUKERJEE: I can see
it. You are very well in the right in
this matter. But that apart, when a
certain, matter of Constitutional im-
poriance has been agitated jnside the
House, i an opén''forum  where con-
troversies freely and Taitly take place,
then a proposition placed either by
us or by the Guvernment requires to
be thrashed in a different ‘fashion
views
and opinions. In this case what has
happened is that, after an open ex-
change of views in this House, you
choge tp call to your chamber two
Ministers of ‘Government to give you
a cerfgm version. We would have
gwen you a " counter-version to help
you to come to a decmOn v (Im-
terruption). ’

MR. SPEAKER: I can call the Law
Minister to get at:y relevamt informa-
tim "

SHRI SHYAMNANDAN MISHRA:
May I invoke your kindness with
regard to two points? For the future
you have been pleased to say, to our
immense satisfaction, that it should
not be done again. Therefore,
it seems to be -the predominant opi-
nion in the matter . . . (Interruptions)
Secondly, 13 days have passed. Should
they not have separated the two as-
pects of the Bill? Separate Demands
for Grants gre going to be presentel
for each Ministry. So; they 'should
be I a position to do that.
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MR. SPEAKER: I find no bar under
art, 117,

St wew fagrdt st ¢ 37 far
U A St wgr ag F w9 wr Afew ¥
AT AT E

waw viaw : & ¥ 61 59 ¥
FTETYN

&t wra fagrd A ;o woEr

&t wfaw qeere-faindt §
MR. SPEAKER; I had told them
then that I would find a way out. I

still hold it ag taxation Bill under art.
117.

st wew fagrQ aodt A0 Wy
@ w7
MR. SPEAKER: This is not a Money

Bill. It is not a Money Bill under art.
110.

ot wew fagrdt aaAdt ¢ fE At
7t far & agreform A 930

ot wg fasdy =9 ¥ d@faaa wic
qrE HEd) SO &1 g fear & sH-
& s s am Fm g |

[SHRT  MADHU LIMAYE then left the
House]

r

MR. SPEAKER: T do not accept this

position. 1 can call any Member or

any Min‘ster, including the Law. Min-
ister, to my chamber.

Next Prof. D. P. Chatto-
padhaya.

item.

13.20 hrs.

STATEMENT Re EXPORT DUTY ON
JUTE GOODS

THE MINISTER OF COMMERCE
(PROF, D. P. CHATTOPADHYAYA:
Sir, Hon, hon. Member, Shri Madhu
Limaye, had drawn Government's
attention . . .

1724 L.8.—9.

MR. SPEAKER: It gseems to be a
lengthy statement. You may lay it
on the Table of the House,

PROF. D. P. CHATTOPADHYAYA.:
As advised by you, Sir, I beg to lay
on ths Table a statement on adjust-
ments of export duty op jute goods.

Statement

Mr. Speaker, Sir, Honourable Mem--
ber, Shri Madhu Limaye, had drawn
Government’s attention tp the adjust-
ments in the export duty structure on
jute goods made in Augukt, 1973, and
March, 1974. He had stated that these
adjustments had a connect’on with the
elections in U.P., and were not related
to the prices of jute goods as such.
According to the Hon’ble Member,
prices of jute goods had been rising
for well over 14 years, and not from
the date of imposition of the new
duties in March, 1974

2. I shall endeavour to show that we
have been keeping the export duties
on jute goods under constant review
to ensure that they remain competitive
in internaticnal markets. We have
also tried to ensure that when market
conditiong result in unexpectedly high
profits to the industry, Government is
ah'e to siphon off a part of this gain
for the exchequer. The House is, no
dosbt, aware that ‘jute goods have
been facing, for qu'te some time now,
a serious threat from synthetie substi-
tutes. In fact, our total exports in
this field recorded a continuous and
substantial decline from 1964 to 1971-
72. There was a mild revival in our
exports of jute goods in 1971-72,
becaus2 of the inability of Bangladesh
to cater to international markets at
that time. This diversion of demand
in our favour brought about a substan-
tial rise in price of the jute goods as
well as an increase in the quantity
exported. It was in this context that
Government introduceq export duties
in December, 1971,

The statement at Annexure I would
show the significant increase in the
average prices of jute goods jn 1971-72
as compared to the two previous years.



